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In this appeal filed by the appellants
against the Order-in-Appeal dated 13.6.2000 passed
by the Commissioner (Appeals), the issue relates
to the entitlement of the modvat creditézingoq~

scrap. The Commissioner (Appeals) had affirmed
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the Order=in=0¥iginal of the ™ Agsistant
Commissioner dated 1.5.96, disallowing the modvat
credit of Rs.25,284/- on the ground that the
ingots scrap was covered under sub-heading 7204 of
the Tariff and could not be used as rero{ling
material.

2. Ld. Counsel for the appellants - has
contended that the appellants were using only
defective ingots for rerolling purposes in the
mill and had availed modvat credit of the disputed
amount which had now been disallowed by the
authorities below, to that extent. He has further
submitted that the case of the appellants stands
fully covered by the ratio of law laid down in
'Munoth Industries vs. CC Hyderabad' [1996 (84)
ELT 285] but the authorities below had not applied
the same without any cause.

3. Ld. SDR on the other hand, has also not
disputed that the case of the appellants has not
been decided regarding the modvat c¢redit, in
accordance with the ratio of law laid down in the
case cited by the Counsel, referred to above.

4, .I have gone through the record. In Munoth
Industries case (supra) the Tribunal has ruled
that inputs viz. rerollable scrap material if used
for rérolling, the benefit of modvat credit wés

admissible to the assessee irrespective of the
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